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Eomant preJngiie \‘
y of Law and Justice
«r .nent of Legal Affalre ﬂ
(Judicial Section) :
W
; Now Delhi, the 5th Junc, 1217
QLFICE MEMORAKDUN
Subjaocti Mevision of fee payable to Spoclal pancl Coune
: Sr.Ceocunsel Group I, Sr. Cpunsel Grcup 11,
Junlor Counsel/Advocates on Recovd in fhe
Calcutta High Ccurt w.e.f# 1-10- 1983-
: ***'_ :
"Enclosed herewlith pleaso'flnd 8 copy of the Revijed

Lerms and conditions for- -tho enoagement
Senior Ccunsel Group I,

U]"
Genlor Gounsel

"dg‘wpll and Junior Counsel/Advocate on necord in resucct of

“'1ﬂlllthati°“ and such criminal cases as may be entrusted to
}f?ln Caicutta High Court efreftlvn from 1st April, 1987.
For the guidance of VGI10U’ Mlniqtrjnv/DﬁpaJtmonLc Lhw

;'L¢:
= T

o %m& et
£ \ihﬂ ilgh Cou s 5-‘

iy 1A Wdry 1

Q“deg clari{icatlons are given fur settling the fee hllL

payable to them for their engagement din the: Calcultn
in courts other than tae High Courf, Commisginn L!
“bunals ete, in the cruntr{ = \

" “{a) The .Counsel will be fngaged only in atcorfance

with tHe. ’°Viscd Lorms and conditliaons epplicable io|

them w.e.1:

Huviﬁeﬂ-Schnme

the higher frﬂtea than the

4,87 and no case for payment of foe
rates pydascrilked in tho

]
R

will bﬂ entrtaiﬁ&d by this UPpJL1Whn'

!

{®)

In respect of. the cases YJisted T hearing n-the -
Cach;ua High Cwourt, C mlrsi 8 ac Inguiry, Trilunalz
othericourts ete. _l:o(‘ R 1 cqua ihe Conunsnl
will be éngegeri by the. O{TTFG Incharge-of the——:-—
Branch 3ecreotariat or any other authorlsed officer

of the Dranch Secretariat of this Department al
Calculta drpendlnn on tho impertance of the cada,
legal issues and {inoncial stakes Jnvelved. However
in-respect of the\r engagenfert in Courte,
of Iniry, Tribtunisls etc, .cutside G; lrutta

prior

approval af- the Dopartment uTmﬁeqal Alfalre, Ministay!

of Law and Justice, Hew Delhi will be required.

Commlssl~na



(¢) For appecarance in the Calcutia High Cou.
expendlture in connection with ,ivhe f@
them 1ls Lo be boarne by the Department o. wve
Ministry of Law & Jusrice (Branch Secretariat,
The fece bills are to be processed by the Branch
Caicutta and the payment is to be 'made directly by
to the Counsel concerned, Other Misc. &nd out of
pocket erpenscs will be borne by the Ministry/Deps
on whuse behalf .the Counsel conducts the cases in
concarned court. Such expenses will be pald in adve
to the Branch Secretariat-Calcutta in accorxdance wit,
the instructions. issued by the Pranch Secretariat.
However, the expenditure relating ip TA/ DA pavail.
the Ccunsel for thedr appearances in courts, Tribu
Commissions of Inquiry outside Calcutta and in
foreign contrles, is to be borne by the Ministry/
Department on whose' request the Counsol 1s engaged
to concduct the case. v

=1
.

(d) The Counsel will be pa‘d fee at the old rates inﬁg,h
respact of thelr appeorance in the High Courtl (¢,
ani other work done by them prior to Ist Octoler, 00
¢ and at the revised rates in respcct of the yor!: dc
by them on/after 1st Uztober, 1965, :

(e) The present procedure, which may pe omended frcm
time to time, regarcding the 'high fee' cases or -
engagement of Speclal Panel Counsel will continue-

Ep ‘ to be followed,

3. ALl the Ministries/Departments which propose to engaqe
the Counsel to appear in the Calcutta High Court are requesc2d |
centact the officer Inchavge of the Branch Secratariat of this
Ministry at 4, K.5. lkov Road, Calcutta.” However, for the cngage
uf the Lounsel outside Colcutta, {hey may ohtain the approval of
the | Department of L=2gal Affairs, Ministry of lLaw and Justice,
Hew Delhil affer setkling the tzrms and condi®inng of their enagag:
chrough - *he Branch Secretariat Caolcutta. Thev are further requ
tc make arrangeirznls for their travel in ¢ nsultation with the
Cecunsel concerned. The Department are also reoguested to ensure
that the bills in this respect are made in- their names and setti
by them directly so that the necessity of reimbursement or exper
incurred by the Ccunsel later is minlmised andTthey are not put
to inconvenlience. _ ; iR

4 All thea Ministries/Departments are further requested

thsure that -the blllc n respect vi atner cxpenditure Af incur:

by [the Counsel in ccnnuectivn with TA/DA etc, tour thanlr appeara
in varlous Zourts etlc 2u’slde Calcutta,.are sanctioned and mon
aiglll ba - them i,’lifi".{?f'jr'll,(‘.'.L‘lf’ andsdnTinnue ehane nok dater thatt a mont

trom| Lhe date of receipt of the biils.
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Lf.fhexCoungnl . will olso .be OnL‘J"U,H.' to trnvd)l,
*Jﬂvril by air (aconony. Clh in) ' ars Cirst" (h AR IR
rond ‘miloago for the Journey-from hla héadq
» ‘II:OJ‘L/rr'iW oy ntmtion and* Yipo~veryn and {
ai | urport/rellvay station/to- thq placo of hils sta)
ol ndquartom and vice-rersa ot hrc ‘rates udniselb.
‘?Grada 1/0lase.:f ACCicorg -of Ahe Central ‘Governmonby
1411174100 wo paid a*luwpaum ameint of f.100/+'ng
s-_; 4,E0f‘€f’j’m]ﬂo charges for rmrfcr‘ming local ,10\:111-":{5 NMhilo

cwta.r_e tha heodqunrtms. He will algo pe ‘entitled . to

‘, 3 Fesgonable n"t:g-ml exponses for’ st,-ay :m hotol subjact
51'9. mux,i;mum of 200/~ por da*.‘ Fod .\ :

." :-; HELT ‘}’I‘:'_ ‘.. 7 . ]" “""
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: g ;.-._"_.1'-,'-'":-""':’ = Thn Counsel will not ba entitled Lu Lhe pdsm\ent,\

Ly oi‘ clera{age on the fens pavable Lo him.. W S 26, 4
T - O T
XIi Z0U (@ *pOcIH ng‘m, s e U A e
; “\ ’ ';‘1 s l" =52 -'.".'. P l‘ j g At id :
igrasiqes -, The sinaunt 1equired ‘for court féoy at: the tim i
ik -nf fi1ing .a cage. and other miscallaneoup expensés: shoukl,. -_:
.‘?\ -i‘ Id:oblained by the Lounsol in advance from the Branch

Lae 20 G Y goeretar fat, Calcutta, An account p{ the oxpensos™ Lhcumml
’srlaLL'Ld he renderoa to. tho  Brinth Becreidniath- whils A b {
pmsenting the final fee bill, as memimod parltor, T gt

i

j 'f.' [ RIQUC TO szwy__P__ngg_@ B u_J_r_';‘_LQLLh
> .,-" f. | i ; A e
By B { 3 A Councn] wjll have the right to private. :.°° }
DN G ractice which should not, however; Inserfero. wilh. .. ="o'- ¢
"'U\. he efficicrt discharge oil his duu-LOS ag ,a UOJ.M..,ol f‘m ot
-f.-'“"- J’Ja Dovornment of Irﬂla. ‘ i o G T AR Y Sy
’fl [ . ' Y {
-.“;g. i “A Counsol. Jhaﬁl not advisc any pa:ty ﬂn 01_nooapt

'.:' ‘-'tany CA S0’ against the Government of .Irdia in which. ho; has:

4% &..odvise of. which is likely to affcct or leaﬂ Lu 1itigntiox‘1
w against Lho Covernment of "India, o

. o I 1--.
q

. . ‘ ke
SN ) s

.~‘~f '3 21 If the Gouns6l’ happcns ‘to be a partmr oi‘ N b
BiF T ,Iirm of lawyers op Solicitors it will’ bg_ incumbernt on

f rtha firm not to take up any case agains tho Go'mrﬂmcm-
¢ fof Irdia in Gglcutta H:Lg,h Court or any case ardsing in othor
, Uourts oulb of thogn cacsed €.8. appoals nnLl Tev iq,ionr' in the '
:-'i‘igh O:nut or the Supxrzm Couztp : _

LA TR XY GEPAL ¢ -j=~;. *
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4 i

he various torms. u.Jed 1n this Sﬁnczn@ MJJ_L ha.vu
-'., ;I;he following mc;:njnp,

g ¥ (a) Ef“fm‘f_i‘,_;__ﬂea;jgr” A )maring in which :aibheo T
one,or both Tho }a*‘ll";. sovoartuidtin a case . ero hoaxd by' :

Litithe Court,~ I -tne cas3 is mentioned ‘and adynu“nﬂl or

011];{ direct,ions Rro glven QI' onl,y Judgemcnt isg c}ouvc'md

4
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appea_red or .1s 1ikely to be called upoun to &ppO“aI"fOl" ur""*" n
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P worlk in

{ connee ted ther t_witla) will LE con:

at or duri o any stage of the
| pres
went al Che tire

| involved aril wlhicre
addrezses of the parties conceinced,

for preparation in

secoredl appead Cioe gt joge Ay
ns hwweonbes Lui'

Tiderted
if it is decided by the Court on preliminary lepal
objections or is withdrawn by the n"lJ.LJ_O]LI/dp‘L]'LJHL

final kearing in the
ence of thu Covernment or is \U.L‘\d‘"oun by the Covein-

ol ity admission.

:
(c) Xienkienl Caseg: Two or worc cancs on Vidiehn
: PN ar Lhcte oro

by B

sguhstantially ioentical que stim’]s ol

the main diffevence 1s in the nmes,
arounlt of

involved bte, where the cosmon or identical judg,i‘ru:nu

arg dul brerad | drydapective of Lhe faeb vhaltior a1 tha

ases arc heprd together or nol, .

i8 necepsIry

Lisvianer

2 I all case el lfectiye, appearance
\

for the Coungel Ln r 1aint e, <
Mo [fee will be payable in cascs where no legal
paagnired Lo Ix: done e, Cags 1 whideh the

Ls of Lhe Government of Jistin are to be watoebed
pereding ;in_--.l;rm‘t'i:n-l, e J'b‘g'_ﬂI‘Li I Limansnadsaton ot
record Lo Lhe u,u(,'n- Courl, dnspe Lion of L’ Conve

record [or ascertaining the posivion ol |

g |
WAl
intere;

wID Cas G

obher intoriabion needod,
- L. e
1-l, Ho Lee will be aduiizsible Foe prepsration bul
the Governuent my consider paynent of a s N b den
arduous worl,

spacial cases involving

) If the Cownseél appears at the instance of tiwe
Union of Irdia for parties other than Llw Uaicn ol Irglin
whoze crse 1s nol incenzisbenl with that ofF l*n‘ Unicin
of Iiia, ho will be cenkitled to only one set ol Poe,

Apreals, revision or hetibtions Tairising ko) b
onlar will -be Lopetlwer-consg

“

-y b ok
?\ ! & e 0. ) g WL W e Y
tho Court, it would not constitube an efféciive hearing,
uf‘ iould conslibale non-ef fee tive hearing. i
I () Unecontesbed Casea: A1l suvits ol apmals

P el Ley Ty '||1|f:nx|l.r‘::1,:~:1‘) 1 e P T T ‘i!i]llj;r\‘

by Ly ple PP oo Elenle oo s abjszined i Vivdns

O DI vl ey et hua B s sl GReg gt 3G

e Pinal biearelmr, o wrelt pebil mn/u vinion pets LbLlJ| ;

Jutio ploaitbioryy apprLbicatihis

't 1.[.' JAVEA

one comon julpgenent or

n5 onc case, if they are heard together, .

P When eases arpued e Core a Single Juwdpe ore
Division Dench o1 Lo o JMull Bench sep-aanho

referred to =
Lo ot Lhee proserited imbtes will e paidd Loy appe:a e
before coeh Uenth, ) '
8, 1n 'uncontested cases! the fec shall Lo eona
third of the fens vbhmvrvisc pasitle ket il sush o cas
is later on restarad amd declded in frmfr nhy Tha
lbLg, A adig B ‘l‘l

ing tuo-thirds ol the fee will be nz
be 1parded as ‘( anteasked ! vhen o decosien is pplven ati.
hel-l afirlne

o]
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3107 Where two or nore cases (bul not more than 10 c-ases)
involving substantially identical questions of law or fm-h¢
any one ol such cases will be trecated as a rniain case arvl the
olhers ns connccted casds and the feecg in such cases wil]l be
repula ed as under, lrICSFLCthC ol the fact whether all ‘the
casts are hcard tozether or not:

3) vhen the Counsel files separante and materinlly diffcrent
alfidavits, applicabions or prounds of appeal ete, in more th
one case but the argument is heard in the main ctase and
other cases arce decided accordingly, the Counsel shal:
the full fee in 'the min case and ks.50/~1in.cach of the

connec ted cases.

(b) when the main case has been contested as in (a) abe
hul in Che connee led cqaen cithet oJ T davit or prownd:
apreel or patildon sinmllar to the one in the mdn case or
nothing ab all bags been dralted by Uhe Counscel, lie siall o E
peaded Gle: ol e in Ghe pocin oo ol 20/ - p IR 1 [ ST O i
Ehe comectol cazey t ¢
(e) when subslanbkially Jdiffere HL alfidavita. are dyalt
cach comuneled cage bub aql L Line coees are digponed ol w 1Ly,
contest, Lhe Counsel slall get 1/jld ious in the nain cugl
f:.50/- in each of the counected cases. =

(d) when Lhe Counzel has dyatted Lhe affldav it, petihlon
Lloundg of appcal in the main case and has not dldftcd Lhe
in the connected cases are substantially similur to the onl
Lhe pain ease and Lhe eases are disposed of withoul contes?
the Counsel g1l pel 1/3nd Lee in the uwln case nd fs, 25/
incach ol Lhe vonnec bind ciagen,

11, The fee to the Counsel will be pald by the Dopartreut
Lepal Al fadrs, lin, of Lav amd Justice, oin presc HLILJOH ol 2
sLanped receipt, and on submission of a copy ol the docurent
drafbed, i€ it is a drafting fee, and subnlsslon ol nlouley g
rist of prnuvblln 5, or a copy of ordLr/JulgannL vhere it b
nocessary in case the claim is for appearance fee, Thie '
Coursel sinill submit his fee bills within three months [von
the date on which the fec has acerued.

12. As repards adnissibility and gquantun of- fee in such ‘\
cases, Lhe decislon of e O0Ficer-in=Charyo of the oo h
[ | Sceretarint of the Departrment ol Legal Al'falrs, BLonbay

ﬁ?lh rmll be Vinal,
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2(1)/87=-Jud 1. : .
roment pf jnagla !
y of Lave and fwrtinﬁ
ar ment of Legal Affailr A
(Judicial gSection) -
L
4 New Delhi, the 5th Juno, 1981
¥ L)
e
2 CCEICE MEMURANDUM

Sublactys flevision of fee payable to Spocdal pancl Con
Sr.Ceunsel Group I, Sr. Cpunsel Group i
Junlor Counsel/Advecates on Record in fhe
Calzutia Hligh Court w.e.f? 1—10~198

el Lk T

:é- Enclosed herewith please find a copy cf the Revised
pirene containing Lerms and condltions for-tho enaagemenl of
fgeedal Panel Crunsel, Senior Ceunsel Group 1, Senlor Gouns
f_fffw IT and Junlor C uu“el/Advocate on Hocnrd in resuect of

4 'Jl“llltigatiou and such criminal cases os may be entrusted to
fha;o Caicutta High Court effective from 1st April, 1987,

i 3 ;

3 For the guidance of various Ministries/Dopartments,
Mmﬂnq (]HT11JPnLlﬁn are qiven fur settling the fee hillm,

WM etz, payable to them for thelr engagement in the Calcult
umhhcml .. im courts other than tahe High Courlt, (unmvsg)nn1*f

T

::Jil‘~11lllr).: Trobunals gte, dnthe country:-

' ~

' fa) The .Counsel will be mngaged only in atcor?ance

wlith the “eviscd Lorms and conditians epplicable i«
them w,e,1- . 1.4.87 and no case Tor payment of f2e !
the "hiqher rfwteﬁ “han the r1ates prescribed in th
Hevised-Scheme will be entriainsd Ly this Depagtment,

i

r

! {

(bJ In respect ﬁT the cases )i d " for h2aring in-ihe.

~ —Calcufrta High Court, Commi e Toquity, 11¢wani_.

y othie rh courts ete. locdtor—in_ Qg%gy*tﬂ ihe Counsil

P will be @ngegeri by thé of ficer lncharge of- ChW‘
Branch Secretariat or any olher authoriced of fice!
cf the NBranch Secretariat of this Department al
Calcukta dependlng on the dimpertance of the casa,

i Iegal i1ssnes and finencial stakes involved., Howover

! in respoct of their engagemeént in Courtes y Commlssicna

o

e ;
af Lo ey, Tritonasls etc, PUt"WH“ Jql(yjtq Pri”r
approval of the U“ﬂﬁrtﬂﬁw* Ul lenaal f?t“il', Minjetlayy

t of Law and Justice, Mew Delhi will be required.
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tvom (Lhe date of receipe of the biils.

3.

tl

cuntact the officer Inchatge of the Branch Secretariat of this

(c) For appecarance in the Calcutia High Cou.
expendlture in connzction with ,vhe fe

them ls to bue borne.by tha Department o. we
Ministry of Law & Justice (Branch Secretariat,
The fee bills are to be processed by the Branch
Calcutta and the payment is to be 'made dlrectly by

to the Counsel concerned., Other Misc. &nd

out oi

pocket erpenscs will be borne by the Ministry/Deps
on whouse behalf .the Counsel conducts the cases
concarned court. Such expenses will be pald
to Lhe Branch Secretariat-Calcutta in accoxdance wit,
the Insktructions. issued by the Pranch Secretariat.

However, the expendliture relating t TA/ DA pavaibl.

the Ccunsel for thedr appearances in courts,
Commissions of Inquiry outside Calcutta anc

fornign contrles, is to be borne by the Ministry/

in

in

=l |

arlve

Trihu
in

Department on whose request the Counseol }a engagad

to concluct the case.

(d) The Counsel will be pald fee at the old rates in__N
reapact of thelr appearance in the High Court

an:d other wark done by them prior to 15t Octolsr, foC
|

FCc.,

b and at the revised rates in respect of the worl

by them on/after 1st Uztober, 1965,

(e) The present procedure, which may be smended frem
time to time, regarding the fhiqh fee'! cases ,
engagement of Special Panel Counsel will continue:

) to bhe followed.

OI

it

ALl the Ministries/Depariments which propose to engane

¢ Counsel to appear in the Calecutta High Couri are requescad |

Ministry at 4, i..5. lov Road, Calcutta.” However, for the cnjag

of [ Lthe Lounsel outside Czlecutta, {hey may obtain the approval o
the | Department of L2gal Affairs, Ministry of Law end Justice,
Hew Delhi aftor settling the tzrms and condi*ians of *heir CnQagy
thraugh - *he Branch 3ecretariat Colcutta. Thev are further requ
toc mahe arrangeirsnris for their %ravel in ¢ nsultation with the
Ccunsel concerned. The Deparfnent are also reguested to ensure
that the bills 1In this respect are made in- their names and setti

Ly them directly so that the necessity of reimbursement or exper

incurred bv the Ccunsel

Lo ihconvenlence. '

4.,

W
R
/

LN

ALl the Ministries/Departments are further reduested
sthiye that the-biile I cospect of atner “r\'l‘L.‘r'\".'HtUl'C‘ 1t 3

the Counsel in ccnnegction with TA/DA etc. for thair
varjous Courts etec «2ufside Calcutta,.are sanctioned

aidiite Them immed'iatony and io amecage not later thard

app
2ncl
3

t

gCure

e

m

\ I ¢
morn

'

it

later is minlmised and they are not put
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travel

"por‘/rr‘i nay o
Ipor 1#,: rallway stotio

Hil] aloo e pc-.id. At luin
zes Lor per

rond ‘mileapgo for the
Luuion and: Yidpo~veryn
"‘n 'to 'thq place of
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.4 "the 0o unsnl. will 0lso be om,p 1ot to bravadl,
by air (pforwru Clh €8 ) o Cirst datan?
jour‘[*ey from hiln: h(‘uflq

and f
hils nta)

rsa at bhe ‘rdtes.udnlgsib.
aum ar:ome' of f8,100/+" aa

crming 1c1cnl Journeys whilo
He will algo be ‘ent1tled .to

: aLLOTh{’YnH' ¢ charge
l'taiﬂo thoe headquarters,.
s tepgonable -actpnl exponses for st,ay Ln hoLol, .subjoct
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rhp Counsel wi_l]_ not be entitled iu Lhe payn‘\ent

.clerkage on the fees payable Lo him.

XI: -OUT a?'“C”‘Q* Eri&—&kl'f“*”-:&i-ll_'-’:"'- i A W .

,'_-f’[',"'w ., Tho.amount n,qvirec ‘for. court quq ‘at:tha fim ,rk "

‘pf ‘Ti1ing .a casge. and other miscollaneous expenéés. shou 1d;.
Y i lgi ‘obtained by the Counsol in advancg {rom tLhe Bruonch
F"‘I‘Ot‘illat Calcutta, An account of the oxpensed-incurind
to. tho Brinth Becrebdnial ' i

‘r

‘i
LI ] 'Tl
. e

wailae '

anLle he rendm od
senting-the:final fee bill, as menuimod parlif*r. ,
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XII.

1. :
ractice whlf‘h

A Counsol lel have the right to private ok

interforeo vith.

¢y

should not nOb-L_n_;;;
1115 dou.os gg.a- Uou.n ol f(‘n ‘

he efficicrit discharge o
iWho Oovornment of Irdla. R e

"'f’ f A

-»againuu

"M the Gouns6l Happens -t be & partmar of a
incumberit bn

\|3|'l “ b

‘firm' of lawyers. or Solicivors it will: bg
:the firm not to take up any case agadnsy tho Go‘mlmw;nt
Calcutta High Court or

i

N

t the Government of Irﬂ‘a.‘_ :
A

g

‘A Counsol sha_.l not advige agny pa: Ry :ln or ;mmp[,
inst. the Covernmént of .Irdim in which.ho, has: -
to be caflled upun to nppO"I‘ for ‘or:

- :appéared or is 1likaly
sdvise or.which is likely to affect or leafl to J_it lgatiod

T . -
s v

FE A

pny case ardsing :ux othor
ane Ehn !

_lf iy

ey 1y jof Irdia in

"‘] . “h0purts oul of Lhosn cas2d C.8. ppoals nnd 1"‘viq,1 ma. 1
;f!,' Sl tBdgh . Oourt or the -SUpl"‘L‘.(J Couzt.o ok ]

s bsr)  § :,':\:H At . : ; e ; :II .

o LR £ IS P A7 ri ; : i

e fo B, o oXEE GEERAL o eioEs T, T

{J ‘ ';‘1.- " he various terms. mad in this S"hcnp M;L]_L hth
t{ ';I}J iollowin mC“len{’, o i

EER -"'1"-’

L N 5 ' I BeRCr . 3 . ¥

£4 140 14 (o (a) Effoch &__ﬁqeu‘ ne: - Achearing in Which:elbher
it 1: Zone;or’ both £he .parties. snvoiruil in a case ero heard Ly

Ve -tne cas2 is mentioned ‘and qu]mn*nrul gr* "

..'\,hn Conrty:~ BE 3
oan direct 1f~ns rro glven or c,nl\. Judpomont ig (hlwomd

] ‘I.
‘_ P ...uvt?/"' . :

il



Ahe fdnald b oy,

- connec ted therewith) will be considered as

objections or is

5 et g S : >
= — .

/ i

LtP‘m Court, it would nol conatitube an effcéctive he ity
w Vould conglibule non-cef feective hearing. -

:lr
() Uneontesbad Cazes: A1) spits awd appeals
e 17 e R T TR Ill!l’fﬂ!lt.(‘::i_(":]r) il Lhnee ore wiltlwl rovy
hy Uy prdcoc i U/appes Ll o o alizaiaenesd cin ) indns
. T o y , - 1 R
sk e pbcles L QL

Gl nds faahie 2=, puan leie it e g Ll : ; ;
Ho wrlt pebil.ion/icvision petatvion,”

secorsl append CloeLidlinge any duterlocutory application
Tuneonbostbod !

if it is decided by Lhe Court on preliminary lepgal

wvithdravn by the petitioner/appellant

ab or during any stage of the final heariag in the

« presence of the Covernment or is withdrown by the Govein-
et al Che tive of ily admission. '

r

(e}  Rlemwkisal Caesegr  Tan or yorc cases on Midion
ahstantally ioconlical questions of lavw cor taecle pro
involved aiil whicre the main diftevence 1n in the noes,
addrecses of the parties conceined, amount of wniruer
involved clte, where the cowmron or identical jndyenents
are del brered, deyespoectbive of Lhe facl wicenines il tha
cgses are heprd torether or nol,
? Ir: nl)l casew, elfecbiye: appearance is ncednsory

\

for the Counsel Lo clain Peda, .
3 No fee will he payable in cascs wicrt no lepal
In: done ., cases in which the

vorlk da_roauired Lo
intereslbs ol Lhe Government of
paeding inshractionng, eacens pogard lne Liang
reeaisl Lo Lhe Sllljg'CE;ll; ('—',_‘U['l-’ ZE.H.“-||:~.’LjU|1 od Ll Cetryd
record oy ascertaiuning Lhe pesition ol the case or
obhr dnlormmbism neodoed,

Jistia are to be watched
doe oy ol

L5

apible Toe proparat.lon Il

. d 1 . e
i, Ho fee will be adnii: :
paynent of a separave oo

the Covernwent my censider

‘for preparation in special cases involving amluous worly,

5 I the Cownsel appears at the instance of tie
Union of Irdia {or parties other than Ll Uaicn ol Irlin
whoze cnse 1s nol incencisbonl with that o3 Liv2 Unicin

of Iirdia, bho will be cnbkitled to only oune sev ol e,

- Apreals, revision or petitions arising fron

oae comon julperent or onder will be Gopether consiile
one cnse, if they are heard together,

Ao
s

7 Whoen cages arpued e lore a Single Juwdpe ore
referred to -~ Division Dench or to o Mull Boench sepnasdas
fe: b Lhee proseribed mntoes will be padd for appe:roec
befare cneh Bowr:h, ' s :

1n ‘uncontested cazes! the feec shall be ene-

8.

third of the fcos oblmrwivc paysoaitle bug irn eiit=n CasG

is latcr on restoved amd declded in contesc, tre reoddn-
A Cost YimId

in buro-tnirds ol the fec vill he nzroble,
lcentbeacted ! vhen o decasicn

e rrarded as
e l'Wy Aciflng

fg nbven atier
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‘)U. Where tvo or more cases (but nol more than 10 C--.",{-‘r,""

¢

involving substantially identical questions of law or fac fs_,
any one ol such cases will be treated as a rnain cas? aivl the
olhers ns connected casds and the fecs in such cases vwill be
repula ed as wder, 1r105p,ctJTc of the fact wholher all ‘the
cases are heard tozefher or not:

4) when the Counsel files separate amd materially diffcrent .
alf'ldavites, applications or prounds of appeal ete, in wore ths
ono case but the argument is heard in the main vase and
other cases are decided accordingly, the Counsel shall
the full fee in 'the main case and Bs.50/-~in.each of the
connected cases. ;

(b) when the main case has been contested as in (a) alc
bul dn Lhe connee bed caaern eithel afDidavit or prowde o
ap2al or p?L1|iOH sialiary Lo Lthe one In thwe gmdn cose o
nothiing ab all has been dralted by Lhe Counscel, e givall

pev il Ble: Pl Peo in Ghoe wodin ence and R,2% 77— only i o i

i f

0

Ehe comcetol casey,.
(c) when subsbanliially lljl'J"c}'c‘.nt; al Fidavits. are dyal bo:
faoh comueled case bob ol U Line enees adw disposed off \n|1|

contest, Lhe Counsel slull pgetl 1/51(:1 iOLS in the nain caul

-y

RE

.50/- 1n each of the commected cases.

(d) when Lhe Counzel Jews dyal'ted Lhe affldavit, petihilon
prounds of appcal in the main casc anl has not I'dl ted the
in the connected cases arc substantially similar to the onl
Lhe main ease and Lhe eages are disposed of without Cunlngﬁ
the Counzel gip1l pel 1/3nl Lee in the [I]..'.ll?l case myd g, 2h/ -
I cadh of Lhe voutee bod. engu, _

11. The fee to the Coungel will be paid by the Dopartroul off
Lepal Affadws, lin, of Lav and Jus‘.tico, oiv prescntation ol g
sLanped ]CrU]pL anzd on submission of 2 copy ol the docunent
drafbed, iC LIt 15 o drafting fee, and subtilsidon ol mliabey ¢
rist of ]JI")L( «lings, or a copy of order/julgement where it
rocessary in case the claim is for appearance fece. Tlie
Counsel @irvill submit his fee bills within tbhree months [vor
the dnt,c on which thce fee has accerucd.

12. As repards admnicsibility ad quantun of- fee in such
cages, Line: decicion ol Lhe OFfjcer-in=Chavyo ot the o
Seereturist of the Deparbment ol Legal Al'falys, Boubay

shall be Yinal,

---c-f/—



% All Panel Oounisal
Caleutte *ﬂ;ul_,?.t_‘.’pl_t. 3

Hindstry of Law and Justice
I]f.:z.';'.l‘l;fl_l“l_‘.f.', of legal Af{airs
(Judicial Sec Hon)

L

;'J?m aed Bchene contalning torms and corditions for tho
meement of Bpecial Panel Counsel, Benior Counsal

g 1q I, Bendor Counsel Group JI and Junior C‘otmzoj/ﬁal»crzah
i .0 ’-f‘COlﬂ lIIIT‘HPGC‘t of Civil ILitigabtion and such Criminal. Cnaen

e

?"_A ar may be entrusted to them in-the CGalcutta High Qourt,
-¢ffective from_ {st April, 1987, .

4
I, BCOPE_Q¢ THE SCHE}E:
of, The 8cheme will be operative in respect of all,

tim cdvil litigation cases and such criminal cas2s on

e chalf of the Covernment of lﬂdia as may be eman( [.Ld
'to the Counsel in the Calcutta High Oourt,

2 IHCET- ree_of ILitigation Cases: The Officer
Licharge “The Branch Becretariat of the Department of '

g7 ral Affairs, Oalcutta, will be incharge of the entiro

l1iFigation work on bhhaif of the Government of Indin
bofore the Calcutta High Court, except such of the work

{for which scparate arrnnr’ormntr have been made,

3 Al)ocabtdion of cpses to the Coungals Allocation

uf cases to the Uounsel will be made by Ghe fficor *
Iicharge of the Branch Secretariat'of the Department of

Jegal Affairs at Calcutta, or any.other lefj.cr‘r auLhorLrul

7 him in this regard,

L. DEEDLEION

For tie purpose of this Scheme, the expressions:

(a) 'Counsel' will mean and include the
Special Panel Oounsel, Scnior Counscl
Group 1, Senlor (Jounf;"l Croup- I and
Junior domsel/ﬁd‘mcute on Record,

(b) IGovernment of India' means amixd inclules
- the Covernment of Irmia amd also tho
Covernment of a’ Union Torritory;

(¢) 'Lavw Officer' mcans and includes tha
Attorney General for Irldiat the baJ_iCitor—‘
General for Iidia, ard Additional’ ‘

Sol_icitors—cennr’i for: Jndia,_

vor ol =
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8end
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e
It any

y differenrce or drubt arises in
clairmce Ly the Counsel,
Svcretary-whouse

nr

ather bi)ld

respec k Of fepo
to -the Law

the matier mway be
gocisien chall be finnl.

PR ] "
)({Jﬂ}

(A.N. Pndilar)
Solacitol.

seferyed

;+ Copy| finrwarced "to: s
L. Al Minlstrizss/Departments to the Gevt. of Indio.
2. All Special Panel Counsel, Senityr Gounsel(Group /Grouwp 119
aind Junior Counscl,A''vocate vn reecord-in Calcutte tligh Court
through Branch Secretariot Colcutia.
o Hepartment e+ Sxpenditore, Ministry of Finance, Mow Delhi,
wet.t. their D.C. letter Wo. €(i1)/NM.D.1,/06 dated 4.9.82,
Legal Advieexy, dailway Roarxd, Mow Pelnl (with 9D s/cop
9. Department of Poersonnel 8 Trg. (AT Section), Hew Delhi
(with 5 s/cozles)
b, Joint Secrotery(Leaal)
Finance, MNew Dolhi
€. CONM, Depavtment of fdevenua, Miaistry of Tinance, New D2lhl
lelth & &/copias) L
+ Branch
Central aectlon, I
DA/ Advice A/R/C Sectirns.
. Pay and Acvounts Ufficer, Dcpartwentl of legal Affairs,
Nevi Delhi.

; Dzpoztment of dovenue, Ministry of
(with 5 s/cepiasg),

Secretariats Nomboy/

r:
hgency i

calcutta/Madras/dangalorn, )
t. (HZ/LC) Sectien/Cash/Adma. ILLLA)

LiN. Guard File/Judicial Section (vith20C s/cepies).

3

.

i = (1i.1%, Narula)
s ‘ Sectlon Clficer.




i "Ioh. one month's notice"in writlng on eithtar\‘“we.: R

III, "PANBLS OF COWISELy ~ . .+ - =" . 5

Special Panel Cownscl, Sonier Cowisel. Dloup ]‘,A
Benlor Oouwngel Group iI and imdor (‘ounsel/mivcr:al.-e

on Recpixd;

g There will be Pamels of Counnel conslsts ing of Spoe.inl
rangl Coundel, Benior Counsol Group I, Bonicr Oounsol -

‘Joup 1T and Jumior Cotumcl/f\dvocafe on Record to conduct

Fhe lilipation tases on behalf of the Governmont of  Trdig
bofore the Oalcutte High. Oourt at Calcuttn, The strength

of the Counsel empanclled may be determj.lwd by the .Govexrmmont

of Iidia. from time to time, e

e . dndtial/further annoirlt_rgg__tu_pa&,]montx Thn €000
berm of appointment/empanelment of -tha Uounsgl would be' .-
for'a period of one year.in :the first Instance; Which .-~ A

may be extended for a furthe¥ térm,not exceeding thiee” :
years, at the discretion of the Govemment of; Tlldﬁf.ﬂ.a ;_"?

" 12 Termination of nt ent/émpan 113_11& The . ;

appointm(,nt/empanclment of the -Counsa ould: bn t»enuinhb.lo ;

e

V. _HEADQUARLERS' ﬂ“ THE COUNSELs " "' g.'; Ve

iy Mdgy_{g[gglf‘z :’1& m;cgbtg The Ctounr*el may locate
his-headquarters durihg sthe :period of Iur appomtmonl,/

 Gmpanelment as such, at Ualcutta.;_ e A s ‘ o

" t T M \ “n 6

V3 B 0 e T s
1e The Uounscl slnl]: o ; . 'l'_

(1) appear in Calcutta High C—ou_rt in the CaSOS )
marked to him by the Officqr Inchargo. of . i o
the Branch.Becrctariat, Departmsnt of.. Legnl.-
Affairs, Calcutta, or. amr other . (l{ficor &
authorised by him "in- thds mgard; g A 8

8 Vo

(11) if so,requircd, appear in the Déstrict-‘-aml i
' ~ Bubord inato Courts, Tribunals omnlsgions . .-
of Inquiry, before "the Arbitrators/Unpires . 0 .
& etc, at tho llOaquaI‘tCls/out:rjﬂc the he'ul-

. : quarters; e
} .-.uj{ii) vhen any casc attended to by him is decided
o against the Government of India and/or. its

officers, give his opinion regarding the
advisability of filing. an uppeal from such -
a decisiony

(v) render all assistance to the lav (Iiicers,
Advocate Goneral of tho State CGovernment,
Bpec lal ur Senior Counsel, if regquired ta _
do .soy; who may be cngaged in.a P'articuln,r_ '
case boforae the Hinh (hum$ Moo =



Caleutta MR Giauwe g

Commissions of Inquiry, bofore the Arbitrutors/
A Umpirey ‘ete,;
QL *3cep the (fficer Incharge of. the Branch
feerotariat, Calcubtts, informed of the important
. dovclopmento in the caso froa time to tilme,
) . particularly with regerdg to drafting, f1ljnp.
,of papera, dates of hearing of the case, supply-

ing coplog of Judgomonts ote,;

™

.(v1)9 | furnish to the BrancljSecretariat, Caleutbta. and

5 the Dopartment of legal Affairs pcriodica]

B o  statemonts and roports/rcturns, vhich may bo

" lcalled for by the lMinistry of Law4nd Justice

bict '+ Dopartment of legal . Affairs, from time to t{me-

-+(vi1)  render dotalled account’of the advanco
in the form of out of pockot expenses
2 to the Qfficor Incharge of the Bmmlx
wly- | Bocrobariat, Oalcuttay and

%3(viil) porform such other duties of a lcgql nature

2 which may bo assigned to him by tho Dopartnont - °
of Logal Affairs, Ministry of Lay gnd Justico, |
¢ 1 from timo to timo,

“ 0| VII, ROIATNER AND OUHER PFROUISITES:

The Counscl will not be entitled to the payment
afz\n0wth1y rﬂtainer or to any other perquisites, X

’

NIy FEE PAYADLE TO THE COUHSEL:

ﬁ The fecs payable.to the CGeunscl in the Oalcutta
15{1 Court would be at the- rates as indicated in annexure’
which have. already been made offectiv;a from 4.10.85,:

: Vhen the Cownsel deoes not argue the case himbe;l_i

;;ﬁ only oesists the Low Officor, advocato Conoral of “tho .
state Government or other Sp(‘Ci’li/SGniOl Counsol, he will
% cititled to the same fees as arc payable to Il deeming

that ho has uppoarod and argued tho caso hijgolf,

| ¥ If the Gounscl is roquirod to go out of houd-
marters in connection with Central Governsment litigation
284 for conference with a Law Officer, Jdvocate General

‘»f tho State Governmeht or with a- Sonior Counsecl, pearance
in a Court outside the headgquarters, he will bo en*gtlod
"to a-daily. fece to be decided by the Department of .le Clepgal
+(fairg on tho basls of p”z day ol appcaronce for the days

<[ hig gbsencl@ TTom Tl rters dneItding t.hc: days
of departure -1'roni, :LntcrfOninc holidays and arrival ‘® -
viek 2t the headquarters, but no fee will be pald for

the day of departurc—iT he lcaves the headquarters nfter
vourt, hours or for the day of arrival if he arrives at
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" side or Ly both and if thereafter the coqu adjour:

bt .

the matter, that will be an efficctive he rang oo
' 'the cast .n any. event is'to be, Lnguhnud'g e uuu S
. . from.tpme to time till it 'is /finally ﬂ.,obcd of . _
Furthgr the effective. hesring:should. not.be; iinterpret .c
| to mean final heardi ng because final hecring takes
I =" plgce only once and not from tlme Lo timg.h.;"_j
o . T TIf & case is mbnuanLd ard adjournedLW4ich mea:::
J. -0 .. {he Counsel hasa® not to .wadt,tdll. the .matter.is callod
1 o .in its ' turp) end 1L the Court gives only: directions
+4wdt . and if- the Court- delivers Judgement, they{will not be

. -

. effective neuringsr N '-.':_—-'-;;-_ '-_:"-.v, i IJ wel ' i
e S I ey i i l e ': £ i:!i';‘T:-V'
Bl g Minigtry oh Enviormment. and Forests atc.‘arb reduostod
to“bring these . ch13¢oﬂs/cl lFlCctiOns to theinoticv of «cl1l
'"conCErned.Ln,. fle Rovnel P ‘-,'"?;”
L - ., ;;.' - ¥ ‘/_...-.‘ :
' ¥ ,"f i ) -
, ( Dift. MEENA )
! sy Jo%nt Sec:ecary‘& legal adyiger to the Goverapment ol Ll
: ; LT ;;“; ' | | . . i ot - L;h? ond,
Copy to 1- il Py G A i .fnfﬁjdi
& 3 (S SR ¥ Hini‘*riesfuﬂmjrtwents to the GOvernnenL of Ind.ia.
241 - Allk uFrior o F.a.c /Additional C.G. S.C in De’hi Higis
i Court and —roricas Zigh Ceovrks., .
3%t All Sen:o: C-G-o-g-/ﬂﬁ';tlonal C.GsS C. in harnatank

ligh Cowrt iiadzas High Court. .

‘1.: 3"_‘ J\ll?lt"-f_‘n-f""ﬁ r-‘qs f- l A-l--d.-..d- n:—l C GaJ.CI in CJ'\T Dcl‘li‘: .
5% .. Incharge, Szanch uec:e*Aflats - Mumbai, -Calcuy
G| ;s Bangelcxe & Madras. i AN
&. |+._ i Inchacge, Litioation D 32ctgon. ?;fi?iﬂﬂ
70 ~Incherge; Centrel-hwgzucy Section. . e n:
B | Centrel} igoncy 'Sectlon, Litigation (HC)® ‘se cticn.
.01 ,Gucrd rll_,.uuQ‘CLﬁl Scction (with, 10 s/copies).
104 +OL Secticn for Hindi- translatlon (*"‘\\\” 2
i : s, fo R T b S
Ml T ke R T T '
i S
SRS S e e s LoD L MERNA ) ;
Joint SGCfetary & Legal.hdviser tOthL Government of ‘Indio )
. P e -‘--n—-—‘w v g e .'—...-f, "~.‘":.-.“ :
Il ' o o . * b .’-‘." ‘e 2 3 e '-:'.: poh3s v /",
SN S I B R ].
L . r 3 .‘., . ) J
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eatitled to. two day ‘refresher..fea, ifechovheoring i

a case goes gn for six days ContinUOUolj:.uﬂh-C(U. 8 |

s 7 engltl :d . £O three days' refre herwfeethuL
i a e 083 B ’l.{ 7 ].‘.“‘ "‘J L(:"f‘l

Hisc ApplicaLions g Lhuuyy‘" ﬁ.[” méhiq

'h.'..'j“ e
'\
Terms and corditicns provlde for . a fee .0f ‘RS BOU

: Ry
per petition in Civil Misc.:JPEtltions,_ﬁorma Paupxris,

. Transfer Petitions and other -Civil' Misca PMtitiong/

rpplications nct otherwiSe provided-for, l*It 18 .
clarified that for drafting-and” conductin ﬂis .
Applicaticns e.g. stay applmcation,fapplication fos
exerdticir from flllng_CcrtlfledlCCyiub;?CODdonatlQh

of dElcj,(Enrl hearing h ent: application,™the
Counsel is entlt‘ea toO RS 300/ per application.nr'

Daily fece for go:nc out of headqualttra and gppear oy

Bk e ;','- l-<".,' «

f_e T : . for ¥ -‘.-'-n.".'_.

Wy A

Sometlmvs doubts zre raised as" to whether“daily fec is
in additicn to the appeorance fee or it includes
appearance fee. It is, hereby,. clacified that? the
daily fece is tC be paid in, addition to.the: appualuw_;

foe . PR .__-‘._. U3 dyhemgardy i3 i 'iJ—p.-. \b.ﬁJ'\
' : SRR e R S TE D0 N TR
Plite e Ve i =-¢wv« |
Reguloticn fees 3= 0 L T G e S S S
N "'.‘... R s r-t'L"u I’(_‘I.L"Iﬁ '\'-

. Terms -and COndithnS of - engagement of:Counselivin .
“various Kigh Ccucts provide.-that.in originalisuits
“and Civil L.phz2als from decrees:in originalisuitsrend

procecdfrgs {exzcrt unﬂer,hrticlesiZZS*and$227lo£ Lhe:
Constituticn). 2nd Ahpual,,LpAv(cthersthan“thosew5"
menticned in Itazm. (1) . of. thejschedule of”fee)iarﬁ-*
Lend i.cont =31 oms Aoaeals in the:High! Courtsi?ths
Counsel will be paid rcgulationxfee_wtlt‘is}whereby

‘clarified that the ‘regulation fee:is- ‘the: fee prescy ibed

in the ccrcerrned High Cou:t Rules for’ such? items.'
:3:**-".. .---.af"i“r‘”]’ ,‘\L“ T
In respect of Senfor Panel Counsel’ LIRS

YAy W "*“‘Nﬁlﬁ¢4n*ﬁ

: uffectivﬁ 2rd non-effactiveJhecrlnga L— ol

2 }H\\r..\. i \","
".‘\" t‘l'l\ . .
Though thc terms and conditions defin° effectivu an
non-effective hearlngs,-thcse may. further ba]claxiii
as Umer Semn . . ‘' -V. ’) " "":.a\ ,},1_4' "l'h ‘ “" lta’el
2 ’ ] : 5.,-”& o "'.\"n
If the matter is called in’ itS Lurn andfthe Counsel
is present to represent the. Departinent} and1the court.
lictcna tc the uubmi551cns made, by hbn,.or LY ULhdr

' 7. :_..f'-'. : s éf-.!,
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DL Covndr - e naliOonsy e
Lo o e A, oI vl Bl Ty,
1 > ol :j" = NOew - “L{*ﬁ—c,_&ﬁ et 2R
9. Whiere tvo or wmore capses (but nol more than 10 ¢y

i involving substantially identical questions of luw or [am
| any one ol sucli cases will be treated as a-.main case nwﬁ-iﬁm\
, olhers ng nonneccted casds and the fees in such cases vil|
' repula ed as under, irrespective of the fauct whother all the
cases arc heard togelher or not: - R
! . fl) Ibfll?:l the Cm.msel files separnte ard materially 44if (erent
I alfldavits, applications or prounds of appeal ete, in wore b
1‘ ; one case but the grgument is heard in the roin case and ‘l,j;-A
other cases are decided accordingly, the Counsel shall bo pa
L th: full fee in‘the main case and Bs.50/-in.each of the
connec ted cuses.,
. (b) whpo Lhe main case has been contested as 3n (a) above
}i : bubi dn Lhee commecled casen citbher s davit o pgrownts of lm
H aprfal or patilton sindlar to She one dn Ll win coss o
Hi bl s natihdne ab all tuvg been dralted by Lhe Counscl, e giialy o
fiii prrich Bles ol Fos G0 Bhe el cane gl f2070= only i oy
i : Ehy seormc Bl casvyg,

(c¢) wluwn cnbbaonkially different atlidavits are daralfboed
el gornrac Lol oeprger bl sgl L Bhwe e are dbinpgred ol v L
caonbest, Lhe Counscl simall pet 1/31d- fees dIn the maln cine
k:, 950/~ in each of the counected cases.

(d) when Lhe Counzel g dent ted Lhe s ddav L, pedidtdon

grounds of appeal in the main case and has not Jrul’tud Ll
in the conneccted canes arc substantially similar to the on
Bl geadn cape and e eages are disposed of wilbhoul conbegs!

the Counsel sip1d peb 1/3nd Lee in bhe madn ease and B2y

o TN

|| - in each of Lhwe cornwee Bid eivges,

f . .
11. ‘The Lee %o the Counsel will be paid by the Dopartoend
Lepradl Al fadrs, lin, of Lav and Justice, oi prescntation ol

shanped receipb, and on subpission of 2o .
) 'lm['tcrl, il Lt 15 a drafting fec, anl sublr.l:}.:sr'z;lou ol mw.u*lw
[ rist of procewdings, or a copy of order/julgenent whesre it
‘ E'-F.'CC.‘SSJ-}'_‘[ in case the claim is for appearalce fee, The

L . Coupsel sirll submit his fee bills within three months [oo

¥ Ll date on which the fec has acerued.

.: 12. An repsrds adnissibility and gquantun of- fee in such
i Loae ez Lo ey ol L OF Fjvcer=in=-Chavyo ol Lhe Shaeh

the Departmenl ol Legal Al Ledae, Bonbay

50 B LI

i lSperetaritt of
-éﬁ \'.:-I‘-:\-ll iy Uinnl,
i L
ke

et

a copy ol Lhe docuuen!

B A,
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regurding revigion of fee payable %o Speoinl Counsel/Senlor Panel Counscl
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1)

(1)

) g ,
v '
. No. 22¢:2)/2001-Jud .
Governm:nt of India
Mlunlatey of Loy, Justloe & Compnoy Alflulrs =/
WieDgonrlmend of Legnl Affoalra

New Delhl, the. 2Z2od June, 200]
I

QQUILGENIAM |

[, Senior Pancl Counsel Group II and Junior Coupwsel In the Calculta
Courlt, Kolkatao: -

| |

for the wordé ‘dated 05.05 87', wherever occuring, read Lhe words
"daled 05.06. 1987 °. .

After the parlL (d) of Para 1 ond contents thereof, add the
followlng: .

(@) Term X vl the Scheme of Lerms and conditlons shu_’il be
gubstituted by the following, namely :- "

X CLIEORAGE :

In addition to the fee, the Counsel-will be entitled to ,
10% of lees subjecl to a maximwn of s, 1,800/- In.a cuse ’
oir biatch of cascs Ly way of Clerlkage.

[h Annexure ;to this Deparlnnnt'é 0.M. of even numnber datecd ldth

'y 2001, uidler the heading ‘Nomenclature':

in item 1, after the words "in the High Court’, insert the words
"(per day per effective hearjng)’.

in item 4, .for the words 'before Arbitrator and Tribunal', read
the words "before Arbit/rator“and-.T.r_Lbunuls (excepl CAT)'.

~§
// '
M / ]
( gAL MEENA )
JoinL Secrclary & Legal Adviser 107 Lhe Government of India

Copy [orwarded Lo :-

All Ministries/Departments to the Government of India

All Panel Counsecl in the Calcutta Nigh Court (through DBranch
Sceectarinl, epartvent of Legul Alfairs, Rollntn) .
Department - wfy Expenditure, Ministcy of I;"inuucc, New  Delhi.

Legnl Adviser, Railway Boa~d, New Delhi (with's a/copivs),

Joint SQCI'(_‘LIIIFF (legald, Departuxnl of  Revenue, Ministry of
Finance, New!lk:lhi (with § s/copies). :

Cil, Depactamnl of Revenue, Ministry of Finance, New Delhi (witl)
5 s/copies). ] e -

Branch Secrelarials - 8 :bni/EUJl(al.u/Chcnnax/'l.'\'u:gulm'u.

Central Agency Scclion, Litigation (1IC/1C) Section, Cash Sdclion,
I3A, Advice A/D/C Seclions. i

Pay and Accounls Officer, Departmenl of Legnl Affwirs, Noew Delhi.,
Cuard File/Judicial Scelion (with 250 n/popins)

, Py
' P /)
| AP
* i ok
( Sk, INAT A
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